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None for the Appellant  
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HON’BLE MR.R.MURALIDHAR, MEMBER (JUDICIAL) 

HON’BLE MR.K.ANPAZHAKAN, MEMBER (TECHNICAL) 

 
FINAL ORDER NO.77663/2024 

 
DATE OF HEARING  : 27 NOVEMBER 2024 

                 DATE OF DECISION : 27 NOVEMBER 2024      

Per R.Muralidhar  : 
 

Today, when the matter was called, none appeared on behalf of 

the appellant.  However, from the record, it is seen that the appellant-

assessee has gone to NCLT and as per the order dated 08.04.2019 

passed by the National Company Law Tribunal (NCLT), Kolkata, the 

Resolution Plan has been approved by NCLT.  Therefore, the appeal filed 

by the appellant has become infructuous. 

2. In view of the above, we dismiss the appeal as infructuous. 

(Dictated and pronounced in the open court) 

  

 
(R.Muralidhar) 

                                                        Member (Judicial) 
                  

 
(K.Anpazhakan) 

mm                  Member (Technical) 
 


